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Cases of Smugglers Pending in
Courts

3022. SARDAR SWARAN SINGH
SOKHI: Will the Minister of
FINANCE be pleased to state;

(a) the number of the decade old
smuggling cases pending in the
courts in the country;

(b) the reasong for delay in dis-
posing off these cases by courts; and

(¢) what steps Government pro-
pose to take to expedite their Jis-
posal and whether any time limit for
disposal of smuggling cases is pro~
posed to be fixed for future?

MINISTER OF STATE IN
cﬁaz OF THE DEPARTMENT
OF REVENUE AND BANKING
{SHR1 PRANAB KUMAR MUKHER-
JEE): (a) Information s being col-
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lected and will be laid on the Table
ot the House.

(b) and (c). The main causes of
delay are: large volume of work
handled by the courts, non-appear-
ance of the accused and witnesses,
frequent adjournments, filing of re-
visions to the higher courts against
interim orders and other procedural
factors. The Government is actively
considering creation of special courts
and of applying a modified procedure
{0 the trial of economic offences.
Considering the nature of proceed-
ings, it does not seem possible to fix
any time limit for the disposal of
such cases.
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Smspension of Sale of U.TI, Capital
Units

3924, SHRI 8. R. DAMANI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the sale of UTI capi-
tal units has been suspended;

(b) if so, the reasong thereof; and

(¢) when will the sales be

resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Sir.

(b) and (c). The Capital Units
Scheme introduced from January 1,
1876 is meant to provide appreciation
for the ynits under this scheme and
therefore, the investment of funds
available from this scheme has to be
highly selective, This takes time
and needs consolidation and there-
fore the Unit Trust of India has tem-
porarily suspended this scheme, The
resumption of the scheme will be
considered in due course of time de-
pending upon inter-alia the avail-
ability of adegquate quantum of
growth shares and better market
conditions. The unit holders under
this gcheme will be allowed to re-
sell thelr untts baék o the BTI from
July, 1976 at the then ‘prevailing re-
purchase prices.
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Sale of UTI Onpital Unity
3028, SHRI S, R. DAMANI. ‘Wil

the Minister of FINANCE be plessed
to state:

(a) the total gale of UTI capital
units for the last three years; w

(b) the number of individual pur-
chasers and the amount invested by
them and its percentagg to total gales;
and

(c) the particulars of utilisations
of the funde of the units?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). The capital ynits scheme
was started on 1st January, 1976 and
was temporarily closed for business
on 21st April, 1976. The total sale
of capital units under this scheme
aggregated to Rs. 7.30 crores under
16,699 applications. About 85 per
cent of the face value of the capital
units was purchased by individuals.

The total sale of units under the
Unit Scheme—1864 during 1975-70
(from st July, 1475 to 27th April,
1976 stood at Rs, 16.92 crores and
thus the sale under the capital unit
scheme (upto 21st April, 1876) consti-
tuted 43.14 per cent of the sales
under the units scheme-1964 during
the year 1975-76 (upto 27th April,
1976).

(c) The total funds go far avail-
able for investment from the capital
unit scheme 1976 is Rs. 6.83 crores;
out of which finvestment in sghares
has been made for Rs. 2383 crores
and the balance of Rs, 450 crores
is available for jnvestment as money
at call and short notice,
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